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Eight dead, 20 hurt as bus Punjab Regiment inducts 181
overturns in Karnataka

AGENCIES
Tumakuru

As many as cight people
died and more than twenty
Were injured critically on
Saturday as a bus over-
turncd near Pavagada, Tu-
makuru district.

"Eight dead and more than
twenty critically injured,
including students as a bus
overturned near Pavagada
in Tomkuor district,” the
Tumkur Police said.

Expressing gricf over the
incident, Vice-President M.
Venkaiah Naidu in a tweet
said, "Decply anguished to
hear about the loss of lives
in a bus accident in
Tumkur, Karnataka My

heartfelt condolences to the
bereaved families. Prayers
for the speedy recovery of

People gather neaf Ih:malgfﬂi remains of a
an accident, near Tumakuru, Saturday.

ger bus after
Tl

the injured.” Further de-
tails on the matier are
awaited.

Man, wife, 2
kids killed after
father sets them

affire in Kerala

AGENCIES | Thinwvananthapuram

A Toyearold man set ablaze
hiz housc Killing his son,
daughter-inlaw, and two
granddanghters in Kerala's
Idukki district in the woe
hours of Saturday, locals said.

According to local people's
representative of Chinikuzhy
village Mathew John, accosed
Hameed shared a strained re-
lationship with his son Faizal.

"Hameed who also lives in
the same house, first cut off
the water supply to the hoose
and the neighbours house and
then threw petrol into the
room where his son Faizal, his
wifc and their two daughters
were slecping and sct them
afire. Once the fire broke out,
Faizal panicked and called
neighbours, who came run-
ning, but found the door locked
from outside,” said Johm.

All the four died as they wore
unable to cscape.

PHYSICAL POSSESSION NOTICE

Branch Office: ICICE Bank Lid., Office Nummber 201-B, 2rd Floor, Road Mo 4
Plot No-BE, WIF| IT Park, YWagle Industrial Estate, Thane, Maharaghira- 400604

ﬂ ICICI Bank |

Whereas

hia date of receipt of he Said motice.

(Call on Gita in schools
after talks: Bommai

AGENCIES | Yadgir

Karnataka Chicf Minister
Basavaraj Bommai on Safurday
gaid a decision on introducing
Bhagavad (ita In school educa-
tional curricuhom will be taken
after discussions, as he main-
tained that the seripture imparts
maoral values.

BJPruled Gujarat on Thurs-
day had announced that the Bha-
gavad Gita will be a part of the
school syllabus for Classes 6o 12
across the state from the academ-
ic yoar A@2ry

"What clee?. ¥ou tell me, if not
Bhagavad Gita, what clse will
give moral vahies™ the Chicf
Minister said when goestioned
whether DBhagavad Gita will
bring moral values among chil-
dren.

"It has boen done in Guojarat,
our minister has said he will dis-
cuss it. Let's sce what details the
Education department comes
out with,” Bommai said respond-
ing toa query on the government
considering  introducing  the

The undersigned baing the Authorized Officer of ICIC] Bank Limited under the Securitisation, Reconstruction
of Finanglal Assets and Enforcement of Security Interest Act, 2002 and In exerglse of the powers conferred
under saction 13 (12) read with FRule 3 of the Security Interest (Enforcement) rules 2002, issusd demand
notices uponthe borrowers mentioned below, to repay the amount rmentioned in the notice within 60 deays from

As the bormower failed to repay the amount, nodice is hereby given fo the bomrower and the public in general
that the undersigned has taken possession of the progery described hergin betow in exercise of powers
conferrad on him! her under Section 13(4) of the said Act read with Rule B of the said rules an the below-
mentioned dates. The barrower In particular and the publlc in general ls hereby cautloned naot to deal with the
property and any dealings with the property will be subject to the charge of IGIC| Bank Limited.

seripture in school cducation.

Speaking to reporters hore, he
said providing education and
moral values to children is the in-
tention, and details ean be re-
vealed only after holding discus-
Zions.

Meanwhile, Leader of Opposi-
iah in Mangaluru said, Congress
was not opposed to imparting
moral cducation to children
through Bhagavad Gita or any
other religions texis.

"..we belicve in the Constito-
tion and secularism. Let them
(BJP government) teach Bha
gavad Gita or Quran or Bible, we
have no ohjection, provided they
give quality education to chil
dren in accordance with today's
requirements,” he said.

Pointing out that the govern-
ment seems o have not taken
any decision in this regard, he
noted that Bhagavad Gita, Ra-
mayana amd Mahabharata are
taoght in cwery Hinduo housc-
hold, and plays based on those
books are also organised.

Kastur Bhanushall &
I'nl'lsEa.aar Enterprises’
LEMMUDO003315435

§r. Mams of the Dascription of | Date of Demand| Name
. Borrower Loan Property/ Date of Nul‘hn;iﬁ.lm:m & of :
F nt Numier i i n Daman
ceount Num Physical Possession Notice (Re) Tans
1. |Vined Bhanushali & Mumibbal

Flat No.1802, 18th Fir, BLDG- Yash Signature, Arjun |March 28, 2018
Gawad Eastate, V.M. Pauray Marg, Sion Trombay | Rs.
Fioad, Dpp. Telecom Faclory, 5.No. 437 BiZ, Deonar,|  3,04,34,
Ghatkopar, Mumbsai- 4000 | Tad. -

[ March 17, 2022

Date : March 19, 2022
\ Placs: Mumbai

Tive above-mentioned borrowers(s) guarantors(s) are hereby given a 20 day nolice to repay the amount, else
the morgaged properties will be sold on the expiry of 30 days from the date of publication of this Molice, as per
the provisions under the Rules 8 and 9 of Securlty Interest (Enforcement’ Rules 2002,

Authorlzed Officer
ICICI Bank Limited,/

combat soldiers in Army

AGENCIES
Ramgarh (Jharkhand)

The Punjab Regimental
Centre (PRC), onc of the
oldest regiments of the In-
dian Army, on Saturday in-
ducted 181 combat soldicrs
into the force.

They were inducted in a

PRC said in a statement.

Addressing the combat
soldicrs, PRC officiating
commandant Coloncl
Tarun Sati urged them to
keep up the tradition of
valour and courage of the
Indian Army

"When our country has
been facing external as

They were inducted in |
a ceremonial parade
after undergoi
challenging ar:?
strenuous training

dia Army new soldicrs|

ceremonial parade after  well as internal challenges  must keep ap the tradition |

undergoing challenging and people of the nation of valour as frontline com- |

and strenuous training,  have shown the faith in In- - bat soldiers,” he said.
TifEs PUBLIC NOTICE PUBLIC NOTICE
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PUBLIC NOTICE
This Is o Informy' notice you that

my Client SMT. SAKUBAI
MANOHAR KENY (NEE:
SAKUBAI JANARDHAN

KOLI), wish to get transfered
below mentioned Residential
premises In her name from the
name of original tenant Le. her
deceased Tather SHRAL
JAMARDHAN AMANT KOLI,
who explred on 16.07.1285.

It any persons, bank, soclety or
company to submit your clalms,
rights, objections I any In
respact of the bolow mentioned
premises at my below address
or at the aaddress of The
Administrative OfMcer (Estate),
'F MNorth Ward, Municlpal
Bullling, Bhau Dajl Lad Road,
Matunga, Mumbal 400019
within 14 days from this notice,
falling which, any cialm/s, shall
be considered as walked ot/
abandoned/ glven up or
surrendersd.

Description of the Property
RoOom Mo. 704, B-Wing, Tth
Floor, Buliding MNo.1,
Shivkollwada Co-Operative
Housing Soclety Ltd, Road
No.28, Slon Kollwada, Mumbal
400022 (Oid Add: Room MNo.3,
B.M.C. Chawl Mo, Road No.28,
N.5.F Shed, Bhandarwada,
Slon Kollwada, Mumbal
400022).

Sdi-

Adv. Sujata R. Babar

Add: 26. Gourtaj Building,

221, Dr. B. A Road, Hindmata,
Dadar (E}, Mumbai 400 014
Call: 9821161302

Naotice Is hereby given to whom
0 ever it may concern that my
cllent Intended to purchase Mon
agriculturs land bearing Plot No.
7. Bhumapan Mo. D84(Part),
admeasuring 840 Sq.MITs., lying
being and Stuated at Village
Shirgaon, Taluka Palghar,
District Thane and within the
Imits of Talathl Saja Shirgoan,
Taluka and Talwka Panchayat
Samitl Palghar and Zilla
Parlshad Thana and within the
imits of the Registration District
Thane and Sub Registration
Taluka Palghar from s owners
1:| Ramasankar Vishwanath
Yadav, 2) Vijaybhan Sanktha
Singh, Rioc C/204, Shimaran
CHSL. Divine Home Colony,
LM. Road, Borvall (W)
Mumbakoo1os.
ANy person having any right, titie
o Inferest In the aforesald land
of having any objection for tha
sale of the sald land to my client,
may contact the undersigned
with relevant gocuments within
fifteen days from the date of
publication of this notice. tailing
which my cliznt will proceed to
m|@t@ the sale fransaction
with the owners of the aforesald
tand by execution of registerad
sale deed, and no SUBS-E'qIJE'I'I[
objection or clalm, whatsoever
shall be entertalned.
Date : 20.03.2022
Sa-
ADV. HARI OM MISHRA
Room Mo 7, Sal Sadhna Apt.
Cabin Cross Road,
Marmada Nagar, Mear Adarsh
Vidhya Miketzn, Bhavander
{East), Thane 401105.
Mobile.No. STE8T36095
hariommishra &y Tmall.com

Motice is horeby given that Mr. Jayant
Subhash Shemoy, brs. Shilpi Jayant Shenoy
along with Mirs. Jayalakshmi Swhhash
Shenay, mhabdtani of Thane members of]
Rekha Kores Towers Co-operative Socicty
Lid Pokhran Road Mo. i, Thanc {w)
ADOGOE, (Reg. No. TMASTNAVHSGTC
17002 dated 1471272005 (said socicty) for
their membership in respect of Flat Ma. 703
in Building B/l Rckha, Tth Floor, Kores
Tawers Co-operative Socioty Lid. Pokhman
Road Ma. |, Thane {w) 0060 they hald
Share Certificate Mo. 27 distinctive numbers
131 o 155,
WHEREAS Mr. Jayant Subhash Shenoy and
Mirs. Shillpi Jayant Shenoy on G520
applied to the said socicty for issuing of|
Druplicate Share Contificate in licu of the
“COiriginal Share Certificate®, ostensibly on
the ground that the same was lost'misplaced
im transit om or about § 702032 and despite
efforts the same could not be traced ot or
retricved.
AND WHEREAS the said members have
produced before the soci a Palice
Camplaint in resspect of boss of the Oniginal
Share Certificate vide Complaint no.
X022 (MISSING REGISTER) dated
DVORNI22 bodged at 'Vartak Magar Thane
Police Station.
MOTICE is herehy given io the public at
large that calfl upon all or any persons with
wham the aforesaid members have entered
i any kimd of transaction in the nature of]
Sale, transfor, mongage, gift., exchange,
relinguishment, ctc. on strength of|
(riginzl Share Certificate and whe are in
pessession and cusindy thereof or who hold
any right, tithe or interest in the said flat
prejudicial to the imcrest of said mombers
and who have already filed any awit, claim,
disparie, petition, appeal or other [liloe
proceedings and chtained any decres, award
or other concerning, the sawd flat o sohit
their ohjections and claim n writing along
with ive dooume 5 theroo|
mﬂh‘:ﬂwmmﬂ:nignnd w‘i:hi.lr':t:rgcmnf fificen
days from the publication of this motice,
failing which the socicty shall presume that
0 such adverse clains or ochjection cxists
and thereafter the said society and all its
members, office bearors, agents, servants
shall stand refieved from the liability wis a
vis the Criginal Share Certificate and the
said socicty shall proceed i issue Duplicate
Share Certificate to the said members as
Drate - |02 Fa h
sl i, o Sarciet
Hon'ble Secrelary -
Hekha Kores Towers Uo-operative Socesty
Lid Pokhman Road Mo 1, Thanes {w) SO0

P) dw 3iim asler
Bank of Baroda
B = |

[UNDER RULE

s3id naotice.

Whereas; The undersigned being the Authorised Oficer for State Bank of India, 1
Assets and Enforcement of Security Interest Act, 2002 (Mo. 54 of 2002} and in exercise of powers conferred under secton 13(12) read
with Rule 8 of the Security Interest {Enforcement) Rules, 2002, issued Demand Notice calling upon the following bomowers to repay
the amount mentioned in the notice with further interest, incidentsl expenses and cost within B0 days from the date of receipt of the

Virar West Branch 1st Floor, Shreepant Samarth apartment, Agashi Road, Virar
West 401303 E mail - vjvirwi@bankofbareda.co.in

The borrowers having failed to repay the amount, notice is hereby given ta the borrowers and the public in general that the undersigned
has 3ken possassion of the property described hersin below in exercise of powers confizmed on him under Section 13(4) of the said
Act read with Rule B of the said rules on 14th & 15 March 2022
The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property
will b= subject to the charge of State Bank of India for the amount given below and interest and other expenses thereon.

the Securitzation and Reconstruction of

£ Name of Diescription of the [mmovable Propesty Date of Date of Amaunt
Ko Bomrower Demand Possession Ouistanding
Notice
1 |Miss. Rashmi Flat no 1201, 12th floor . A wing Winstone | 03.05.2021 | 14.03.2022 |Rs.  3013704/-{Rupees Thirty
Marmadaprasad |Ward W Mo 11740, old Survey nc.d48, New Lacs thimeen Thousand Seven
‘fadaw and Survey no.130, Hissa no. 1, village -Nawghar, Hundred Sixty Four Ownly )
Mrs. Kamla Mear F B School, Beverly Park, Mira Road imerest and charges a5 on
Marmadaprasad |East 401107 Boundaries: Towards Morth: D 13032022
Yadaw wing. Towards West : B Wing, Towards South :
RBK School Road, East: Intemal Road
2 |Mr. Babu Flat no 103, Adm B205q ft super built up ares, | 27.08.2021 | 14.03.2022 | Rs. 582033/~ (Rupees Five Lacs
Waykala And Sitzated at st Soor in the building known as Eigjhty Two Thowsand Thiry
Mrs. Sujata Harshal Agartment on the and bearing sunvay no Three Only plis interest and
Mekals 347-A. Hizza No B, A2 vilage Bolinj, Tab Wasai, charges as on as on 130372022
Palghar Towards Morth: Jaimal BuildingTowards
South: Laxmi Building, Towards East: Star
Symphony, Towards West: Star Building
3 | Mr. Datatray Flat no B 207, 2nd Floor Adm 535 sq fi in| 27.00.2021 | 14.03.2022 | Rs. 2094900/ (Rupees Two Lacs
Marayan Patil the building known as “Radha Kunj Tirupati Nine Thousand Mine Hundred
and Mrs.Jyoti Magar”, siusted at survey no 4237, Vilage Cnly } a5 on 130372022
D Patil — Bolinj, Talukz- “Wasai, Palghar. Boundanies:
Morth : Tirupati Magar Road, South: Society
part, W¥est - A Wing,East : C wing
4 | Mr. Shalal Flat no 303, 3rd Floor, Scno254 A wing, | 03.04.2021 | 14.03.2022 | Rs. 15,586,860/ (Rupees Fifteen
Bikash Gupta Shree Krishna Complex Evershine City, lacs eaghty six thousand eight
and Mrs. Fuby | Mouje Achole, Vasai East Dist Palghar hundred sty only} plus interest
Shaibal Gupta 401208 Boundarnies: MNerth: Sunchine Tower, and charges as on 030472021
East : \idya Vikas School, South: Sector 8,
Ewershine Society, West: By Bunpalow
5 | Smt. Mansi Flat no 8. Sant Mirabhai Buiding no 10, 5.No. 226 | 03.04.2021 | 15.03.2022 |Rs. 1.54303)- (Rupees One
Miind Indap Paiki 238, Hissa MNo. 5, Pailki. Sant Magar Lac Fifty Four Thousand Three
Manvelpada, Virar East Virar Tal Vasai Dist Humdred Three only] as on
Palghar 401303 Boundaries: Towards Morth: By 14032022
Passage, Towards East By Sant Tukaram CHE,
Towards West Sy Sant Ramdas CHS Towards
South: By Sant Kahir CHS
5 |Mrs. Swat Shop Mo A -05, Bulding Mo.1, Admeasuring | 27.008.2021 | 15.03.2022 | Rs. 651784/{Rupsses Six Lacs
Sudhir Chavan | 23.00 Sqg Mt= Built up Area on the ground Saor of Fifty One Thousand Seven
and Mr. Sudhir | the bulding known as “Shree Jivdani Compliex” Hundred Sty Four only) as on
Bhagwan lying and being situated at Survey Mo.11E, 140372022
Chawan Hizza Moz 41,4247 44E Chardanzar,
Taluka: W3sai, DistrictPalghar Boundaries:
Maorth: Mahalaxmi Mivas Building, South: Wishnu
Building Mia_2,East: Oipen Plot, West: Road
7 |Mr¥Yashwanth |[Flat no O 102 on the 1st dloor admeasuring | 27.08.2021 | 15.03.2022 | Rs. 596076/ (Rupees Fiwe lac
Marayan Salian | about 85 63=q mis, O wing in the building “Akaszh Ninety S Thousand Sewventy
and Mrs. Deep” building n Bearnng Land Plot Sie Only) as on 14032022 plus
Harinakshi oA 71,17T2,173.474,175, village Milemare, imerest and incidental expenses
Salian taluks Vasai, Dist Palghar Boundariss: East incurred by bank thersan
Internal Rosd, West © Shami Park Sowth
Poonam Empire Marth : Akash Aparment

Place -Virar

Date - 14.03.20221 15.03.2022

gdi-
Authaorised Officer
Bank Of Baroda

PUBLIC NOTICE

We are concernad or our cllients
Mr. Prem Bedlanl and Mrs.
Matasha Prem Belanl.
Motice Is hersby given that our
clients are the oWners of flat
nos. 1701 and 1702 (“sald
flats™) on the 17th fioor In a
buliding knowns as “K Mordan
Celyn™ ("Project”) suated at
14th Road, Khar  (West),
Mumbal — 400 052, vide
registered Agreements for Sale
dated 25th October, 2018
bearing no. BDR-15/5575/2018
and BOA-15/5576/2018
executed by and betwsen K
Mordanl Constructions LLP
{“Devel motere™) and
our clients (“Allottees™).
By notice dated Sth March,
2022, the Developers have
Megally, erronepusly  and
uriliaterally sought to terminate
the sald Agreemenis for Sale
dated 25th October, 2018
pertaining to fiat nos. 1701 and
1702 executed In favour of our
cllents without following due
process of law. Our cliants are In
the process of  Initkating
appropriate legal proceedings
with respect to such llegal and
unliateral termination of the
Agreemenis for Sale on the part
of the Developers’ Promoters.
In the circumstances, the
membars of pubdic dare
cautioned not to deal with the
sald fats andfor enter Into
negotlations with tne
Developers/Promaters or thelr
rEquESEi'ItﬂH'n'EG, sarvants and
agents conceming the sale of
the sald flats. All persons
dealing with the Developers
/Promeaters for the purchase of
sald fiats shall do so at thelr own
risks and Conseguencas.
S

ML Bahul N. Hingmire

{Managing Partner)

VIS Legls Law Practica,
Advocates
11011102, Raheja Chambers,
Free Press Journal Marg,
Mariman Point,

Mumbial — 400 021.

PUBLIC NOTICE

MNOTICE is hereby given that MRS.
KUSUM SURESH PODAR and
MR. SURESH KALICHARAM
PODAR has agreed to Mortgage
with MY (CLIENT, Premizes
described in  the Schedule
hereunder written free from all
ENCUMENENCEes.

Any person having any claim in, o
or over the Premises or any part
thereaf described in the Schedule
hereunder written by way of sale,
exchange, mortgage, change, gift,
trust, inherflance, possession,
lease, sub-lease, assignment,
tramefer, ienancy, sub-lanancy,
bequest, succession, license,
maintenance, Bs-pendens, boan,
adwvances, lien, pledge, onders,
judgmenis or decrees passed or
izsued by any Courl, Tax or
revenue of sialuory authortes,
attachment, setilamant or
otherwise howsoever is hereby
required 1o make the same known
in writing. § any, with all supporting
documents, 1o the undersigned at
BAME, 2ND FLOOR, OLD
OHRIENTAL BUILDING, 65 M.G.
AOAD, FORT., MUMBAI-400001,
within 14 (Fourleen) days of
pubdication of this notice, otherwise
it will be presumed and considered
that there do not exsst any claims
and the same, if any wil be
considered as  waived or
abandoned.

THE SCHEDULE OF THE
PREMISES ABOVE REFERRED
TO-

Bungalow No. 18, Udadhitarang
Cottages Co-operative Housing
Society Limited, Jubu Road, Mear
Juhu Hotel,  Mumbai-400049
alongwith 10 (ten) shares bearing
distinctive Mos. 161 to 170 (both
inclusive) of Rs 50" (Rupeas Fifty
Only} each, aggregating to As.
5007- (Aupees Five Hundred Only)
issued, under Share Certificate Ma.
086 dated 11th February,2022, by
the Udadhitarang Cottages Co-
operative Housing Society Limited,
having its office at Juhu Road, Mear

Juhu Hotel, Mumbai-400049.
MUMEBA| DATED THIS 20th DAY
OF MARCH, 2022.

Sl
Shri. Suraj 5. Ghogare,
Advocate, High Court.

FEDERAL BANK

Branch : MumbailSakinaka
The Federal Bank Ltd. Branch : Mumbai Sakinaka, Sagar Pallazio
Shop Mo. B & 17, Andheri Kurla Road, Sakinaka Junction-400 072.
Email : bbyt@fedaralbank.coin, Ph - 84-22-28522641
CIM : LES191KL1931PLCOOO3E8, PAM : AABCTOD20H

NOTICE

FOR THE
IN GEMERAL THAT GOLD
WITH THE FEDERAL BANK LTD.
SAKINAKA (MUMEBAI) BRANCH, IN THE UNDER MENTIONED
GOLD LOAM ACCOUNTS WHICH WASWERE OVERDUE FOR
REDEMFTION AND WHICH HASHAVE MOT BEEEN REDEEMED
S0 FAR IM SPITE OF REPEATED NOTICES AND REGISTERED
LETTERS REQUESTIMNG TO CLEAR THE DUES WILL BE 504D BY
PRIVATE SALE IF IT IS NOT CLEARED BY 24/0372022.

NOTICE 15 HERE BY
COMCERMED AND PUBLIC
ORMNAMENTS FPLEDGE

INFORMATION OF ALL

OVERDUE ACCOUNT LIST
Account Numbers Name of the Borrower
1610610084306 | MOHAMMED SAEED KHAN
16196100489750 | JAYAKUMAR C. PILLAI
16196100130816
| 1619400490578 |

16196100130519  |NIRAMNJAN PRATAP SINGH
16196100188653
16196100480817

Branch Manager : Visakh R

Branch Address : Federal Bank, Sagar Pallazio, Sakinaka, Mumbai-

400072

=F:T1] @ K (s APOSSESSION

ﬁ Karnataka

Nonar Faraity Bark, Acemus i NOTICE
Head Office: Mangaury-575002  CIN : LEST10KAT924PLCO0 1128
ARM Branch : Mussbai, Ind Floce, "E-Block, Phone: JE2-265T 28041 316

The Metrapalitan, Plat Ho. C-28 & C-27, E-Mall : mumbaamikbank com
Bandra Kurla Complay, Bandra (East], Mombai-400051,  Wabsita: www karnafaksbani.oom
WHEREAS, the Authorized Officer of KARNATAKA BANK LTD., under the
Securiization and Reconstructon of Financial Assets and Enforcement of Sacurily
Irferest At 2002 (heneinafler refered bo as “said acl’) and in exercise of powers
conferrad under Saction 13(12} of the said acl, read with Rule 3 of the Security Inbzrast
(Erfarcamant] Rules, 2002, issuad the Damand Nofice dated 22,12 2021 under Saclion
13(2) of the said Act, calling upon the borrawers (1) Mr. Shafiuwr Rehman Slo Mr,
lkkramuddin, 2) Mr. Ataur Rahman S/o Mr. lkramuddin, Both residing at: Pakiza
Tailor, Khan Galli, Near Navjeevan Hofel, Gandhi Nagar, Charkop, Kandivli
Mumbai-400067, lo repay the amoeunt mentianed in the Ralice baing Re.17,24,354,
(Rupeses Seventeen Lakh Twenty One Thousand Three Hundred Ninety and Paisa
Mirvaty Oindy) within G0 divys fram e dai of recsip Lol e said Motos,

The barrowers having falled to repay the amaunt, notice i hensby given to the borrowers
and the public in gararal thal the undersigned being the Authorised Officer has faken
passassion of e prapery described heren below i exercise of powers confermed on
him urder Section 13(4) of the aaid Act read with Rule 8 of the zaid Rules an this 17th
day of March 2022, Tha barrawar’s allenlion is iraled ko pravisans ol sub-seclion (8) ol
Sectlon 13 oftheAcl, inrespect oftime svaltable, Ioredeem ihe secured assats.

Thiz bomrowers in particular and the public in ganeral ara haraby cautioned nol bo deal
with the praperty and any dealings wilh this property will be subject io the charge of
HARMATAKA BANK LTD Mumbai Kandivli (West] Branch for an amounl being
Rs.17,17,899.90 (Rupees Seventeen Lakh Sewentesn Thousand Eight Hundrad
Hinety Nine and Paisa Ninety Only) in PSTL Alc No.0937001800156801 as an
17.02. 0022 plus fuburairterastand costs fom 27.02 2021

Description of the Immavable Prapertys Al 1he parl and parcel of Rasidential Fral
o B-40d admg sbout 35,22 sq. mirs buill up ares, on the dih Floar, & Wing of tha
bwiding known a5 Hayadl Garden Apariment construcied on the land bearing Survay
Mo 28, Hissa Not3, admeasuring 22680 59, Wi or thereabouts, bing being and
sitated at vilzge Waliv, Tauka \asai, District Thene (now Palghar), within the Sub-
Ragisfration. Sub-Disfrict of Vasal and bourded by: East Siaircase, Wesl: Door, North:

Flatho, 405 South: Lobby Authorised Officer
Dale: 17.00.2022  Place: Palghar Karnataka Bank Lbd.
Ultasnagar, Unit 1 Branch, ADDRESS

Ref - 1547 3Recovery/SARFAESI03-20 22/Bhagyashree Traders

T

Whene a5 fhe under signed being the Authorized Officer of fhe Canara Bank under the
Sacurilisafion And Reconsirucion of Financial Assels and Enforcement of Security
Interest Act, 2002 {Act 54 of 2002} and in exercise of powers conferned under Section
13 {12} read with Fula 3 of the security interest (Enforcement) Rules 2002, issued a
Demand Nofica dated 28-11-2021 {23th November 2021} calling upon the barmwer
Mrs. Vaishali Dadasaheb Pamsare, Prop Ms Traders, and Mr
Dadasaheb Dnyandeo Pansare residing at Fat no 103, 15t Floor, A'Wing, Ganesha
CHS5 Lid, Soman Sun City, Chikanghar, Birla College Fioad, Kalyan West, Thane
421301 and Mr Ramdas Dnyandeo Pansare Flat Mo, B-607, Shree Krishna Puram
CHS Lid Village Shahad, Murbad Road, Shahad, Taluka Kalyan, Thane 421301, o
repay fhe amount mentioned in the nofice, being Rs.25,85,5089.25 (Rupees Twenty
Fiwe Lakhs Eighty Five Thousands Five hundred Mine and Twenty Five paise
onily} plus unappiied interest and charges within 60 days fom the date of raceipt ofthe
said nofice

The bormower having falied to repay the amount. notice is herebry given (o the bomower
and public in general, that the under signed has laken possession of the propertes
described hanain balow in emercise of powers confermed on him iher under Saclion 13
[4) of the said Act, read with Rule 8 & 9 of the said Rules on fhis 15th day of March
ofthe year 2022,

The bommower in particular and the public in general are hersby caufioned not to deal
with the property and any dealings with the property will be subject to the charge of fhe
CANARA BAMK, Mhasnagar Branch fior an amount of Rs 25,85 509.25 (Rupees
Twenty Five Lakhs Eighty Five Thousands Five hundred Nine and Twenty Five
paise only} and inferest fhereon.

Flat no 103, 15l Floor, AWing, Ganesha CHS Lid, Survey no 132(F),3,7 (P}, Soman
Sun City, Birla College Road, Village Chikanghar, Kalyan Wesl, Thane, Maharashira
owmied by Sn Ramdas Dnyandev Pansane

& Hal no BOT, Gth Floor, Shree Krishna Puram CHS Lid, Survey no 11(P), Village
Shahad, Murbad Road, Taluka Kalyan, Thane, Maharashira owned by Mrs Vaishal
Dadasheh Pansare & Mr Dadasaheb Dnyandeo Pansare.

Bounded

On the Morth by - Kalyan Murbad Road

{On the South by : Shree Krishna Puram Society Bulding noll

On the Eastiby : Nav Ambika Nagar Society

|On the'Wesl by - HP Petrol Pump

| Within Ihe Regisiration Sub-disiict of: Kalyan, Thane

Sdl-
Date : 15.03.2022 Authorised Officer
Place : Kalyan Canara Bank

FORM A

PUBLIC ANMNDUNCEMENT

{Under Regutstion & ol the Insolvency and Bankruplcy Board of India Insolvency
Resolulion Process lor Corporate Persana) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Richa lifespace Privale Limited

RELEWANT PARTICULARS
Hame of corporate debinr lmﬂuh‘m Private Limibed
Diate of incorporation of comporate debtor | 240872015

=

L]

3 | Authority undar which corporate debdor | RoC-Mumbai
is incomporated | regisierad

4 | Corporate Identity Mo. | Limited LMSA00MH2015PTC268T3.
Idenificaion Mo. of corporaie debior

5 | Address of the regseed office 101, 15tFloor, Kshify, Piot Mo 176, TPS-IV,
pincipal office (if any) of ‘SanaBhavan Path, Diadar West, Mumbai -
deabbor 400028, Maharzshira, INDHA

G | Insolvency commencement dale ) 10032022 (on 17032022 Received by
respeact of corporate debtor Interim Resolution Profiessional from

MCLT wehsite)

T | Estmated daie of dosure of insolvency) 1302 {Le 1 Bdays from
resoiuion process 1T 2022y

B |Mame and registration number of the Neelima Anil Bhate
inecivency professional acting as. Regsiration Mo: IBBNPAD0IP-
resoiuton profissional PO 220018 201511300

8| Address and e-mal of the interim{401 Ciicentre opp. Ayurved Rasashals,

resolsion  profiessional, &= regesiered| Kamnve Road, Pune — 411004
with fhe Board Emai - nesdima bhateidyahoo.com
Mobile: 9822076064
1 Address and e-mai ko be used 401 city, cenine opp. Ayurved Rasashala,
forcomespondence with the Karee Road, Pune — 411004
Emai: nbirp4 dgmeail.com
11| Last daie forsubmesson of clams A (Le 14 days from the dale of
infimation of order to fhe Inlenm
[Resciuton Professonal.)

Mﬁﬂmtw,umdamlﬂmmmﬁj
(b} of sub-section (5A) of section 21, |js

ascertained by the inlenm resolubon
professional

Mames of Insolvency Professionais
identified to act as Authorized|

of credilors in a dass
(Thire names for each class)
(a) Retewant Forms and ‘Wb Link:
(b) Details of authonzed reprasantaines | Fittp:fawa.ibbi gov inidownloadiorm_himi
are avalable at [Physical Address: Mot Applicable
Mobce s herety given that the Mabonal Company Law Tnbunal has ondered the
commencement of & nsolvency resolubon process of the Richa Lifespaces
Pmummm.m

Private Lamabed are hersby calied upon fo submit thesr

claims with proof on or HON2022 fo the Infenm resciution professonal at the
adress menbonad against aniry Mo, 101
The fnancial creditors shall submat thesr claims with proof by electonc means. anly. A1
athver credibions may submil the deims with proofin persan, by post or by elecironic means.
Aﬁmmmmammmwmmmumnwm
choice of authorized represantative from amang the three insohwency ¥ Irstad
agan=i entry Mo.13 to actas suthonzed representative of the dass [specify class] in Form
CA

Mat yet identified

Thea submission of proof of desms should be made n accordance with Chapler [V of the
Resolubon Process for

meilmﬁ:g?ddm m*?ﬂmm;nm submitted by way of

Fiorm B - for claims by Operational Crediiors excepd Woromen and Employess.

Fom C-for claims by Financial Credilors

Fiorm D-for claims by workmen and Employess.

Fomm E- for claims by Aufhorized Riepreseantatives of Workmen and Employees,

Firm F- fior ciaimes by Cresdibors aiher than Financial Credsiors and Operational Creditors
The proof of claims = io be submitied by way of specified forms along with affidawit

witnessed by a notary or oath mmre.s.n:e,ldj and documentany n of the
{wﬂn. &5 &g&d under Insolvency Banl Hnaup't?l’uflmh |:
PResobuban for Comporate Persons) Regulabons, 2016

Please submit a of tha compleded forms bo the efienfion of the IRF through
Mmmnmwm or physically at the address menbioned below
vty atso submit refewant documentary proofin support of your caims.

The abowe sd reguiston & relevant fomms can be downloaded from the websie of
Insohvency and Banknpicy Board of india-hitp:'Sbbigovin .

‘Submession of fatse or miskeading proofs of clasm shall sfirect penalies.

sl
Heelima Anil Bhate
am R : q




